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5. Form No.s is also not on record which was to be filed on or before f5.O7.ZOl7

vide the Notification No. GSR-732 dated 30.O6.20L7. Since it is an admitted

position that the requisite Form is not flled within the requisite time, therefore,

this Petition stood Abated. However, Liberty to file Fresh petition.

6. As a consequence the Petition is liable to be rejected, hoh,ever, worth to
reproduce a paragraph from the latest notification dated 29.06.2017 (F. No.

1/0/201s-Ct-V) GSR 732(E) as under :-

" Provided fufther that any party or pafties to the petitions shall, after the lgh day

ofJulh 2012 be eligible to lile fresh applications under sections Z or I or g of the

Cdq as the case may fu, in accordance with the provisions of the Code.,'

6. Therefore this Petition is disposed of as Abated, Consigned to the Records.

Bhaskara Hhntula Mohan
Member (Judicial)

06.11.2017
ah

M,K. Shrawat
Member (Judicial)
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